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ADDRESS BY HON'BLE SHRI JUSTICE R.M.BORDE,

SENIORMOST JUDGE, HIGH COURT OF JUDICATURE OF

BOMBAY, BENCH AT AURANGABAD, AT THE COURT

REFERENCE TO LATE SHRI JUSTICE S.B.MHASE, HELD AT

AURANGABAD, ONWEDNESDAY, 4th OCTOBER, 2017.

My esteemed colleagues,

M r.S.B .Deshpande,

Assistant Solicitor General of India,

at H igh Court Bench at Aurangabad.

M r.A .B .G irase,

Government Pleader,

H igh Court Bench at Aurangabad.

M r. R .M . Deshmukh,

President,

Advocates' Association of Bombay High Court

at Aurangabad.

Senior Advocates,

M embers of the Bar,

M embers of the bereaved fam ily

Ladies and Gentlemen.

W e have assembled here this morning to pay tributes

to M r.Justice S.B . Mhase, former Judge of this Court, who left for

his heavenly abode on 2
nd

September, 2017 at Aurangabad.

On the strength of his intellectual abilities, ethical

norms and high professional standards, though initiating humble

beginning and com ing from rural background, due to sheer hard

work and dedication, Justice Mhase achieved the highest goal in

his life.
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Shri Justice S.B. Mhase was born on 28 th October,

1947 in a family of agriculturists. He had his initial schooling in

rural part of Maharashtra since his father was employed in the

State Revenue Department, which gave him an opportunity to

observe the rural life and had an insight in the socio-economic

trends of rural life. On completion of initial schooling, he

registered himself and got graduation degree in Arts at B.P.H.E.

Societies' Ahmednagar College, Ahmednagar. Mter completing

graduation, he enrolled with ILS Law College, Pune and was

awarded degree in Law by Pune University.

In the year 1971, Shri Justice S.B.Mhase started his

career as a junior advocate in the Chambers of advocate Shri

Chandrabhan Athre Patil who was also a sitting member of the

Parliament. During the implementation of amended provisions of

Ceiling Act, Justice Mhase, as an young lawyer, assisted several

farmers in filling ceiling returns and thereby saved multitudes of

families from loosing their lands - the only source of income. As

an young advocate, Shri Justice Mhase was mindful of the fact

that profession of law is essentially a service oriented profession.

He had respect for 'Rule of Law' and was sensitive to the human

problems while discharging his professional duties. He picked up

roaring practice and his clientele includes Co-Operative Societies

and leaders of the Co-Operation movement as well as several Sugar

factories, Federal Societies, Co-Operative Banks, Agricultural

Produce Market Committees, Zilla Parishads and several Public

and Private Trusts.
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Recognizing his commitment, integrity and service to

the community, soon he earned reputation as 'lawyer of the

masses'. In recognition of his legal expertise and devotion to the

profession, unquestionable integrity, he was invited to assume

office of the Judge of the Bombay High Court and took oath of

office on 15.04.1996. While functioning as a Judge, he was

mindful of the problems and miseries faced by the agricultural

class and socially backward segments of the society. The

judgments pronounced by Shri Justice Mhase are reflective of his

social philosophy.

He was also associated with the Education field in the

capacit of a Life-Trustee of 'Ahmednagar Zilla Maratha Vidya

Prasarak Samaj'. Mter his elevation to the Bench, he tendered

resignation.

He contested election to the Bar Council of

Maharashtra and Goa and was elected as a Member. He continued

his Membership till his elevation to the Bench.

Late Shri Justice S.B.Mhase believed in women

empowerment and strived for gender justice. He initiated reforms

from his home and it is reflective from the fact that he persuaded

his wife to continue her studies after marriage and due to

persuasion and able guidance of Shri Justice S.B.Mhase, Madam

Mhase did graduation in Law and acquired Master's Degree in

Arts. He is blessed with two daughters, Mrs.Madhveshwari is a

member of this Bar, whereas, his other daughter - Mrs.Rajeshwari

is an Architect.
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After successful and distinguishable career as Judge,

Shri Justice S .B .M hase dem itted the office on his retirem ent in the

year 2009. H e was thereafter appointed as President of the

M aharashtra S tate Consum er D isputes Redressal Comm ission. H e

took efforts to ensure use of 'S tate language' M arathi at the

appellate forum . A s a token of recognition , he was felicitated w ith

the award for "M arathi Bhasha Sanvardhan".

In the year 2012, after his retirem ent as a President of

S tate Consum er D isputes Redressal Comm ission, he in fact

in tended to shift to D ellh i and start h is career as a Senior Advocate

at the Suprem e Court. H e was also conferred w ith the designation

as "Senior Counsel" by the Suprem e Court of India in the year

2014. However, due to health issues, he could not continue at

D elhi and had to return back. H e was also invited to head the

'S tate Backward C lass Comm ission ' by the S tate of M aharashtra.

In January 2017, he accepted new responsibility though his health

did not perm it. H e could not complete the assignm ent and left for

eternal journey on 02 nd September, 2017.

Shri Justice M hase w ill alw ays be rem embered for high

professional standards which he m aintained while in profession

and for his sensitiv ity to hum an problem s and the accommodative

social philosophy befitting the agriculturists, rural m asses and

socially backward segm ents of the society .
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I, on behalf of Hon'ble the Chief Justice of the Bombay

High Court, myself, my Brother and Sjster Judges, pay homage to

the memory of Justice S.B. Mhase and pray Almighty that He

bestow courage and strength on the Members of the Family to

sustain this unbearable loss.

May the departed soul rest in peace.

-0-0-



D a te 4 /1 0 /2 0 1 7

Reference to mourn the death of Late Shri. Justice S.B. Mhase w as

h e ld a t A u ran g ab ad B en ch o n 4 /1 0 /2 0 1 7 .

L a te S h ri . Ju s tic e S . B . M h a se w a s b o rn o n 2 8 /1 0 /1 9 4 7 . H e

com p le te d h is sch o o l an d co lle g e ed u c a tio n a t A hm ed n ag a r , P u n e an d

S a ta ra an d h e a cq u ire d d eg re e B .A . (H o n s .) , L .L .B .

H e w as en ro lle d a s an A dv o ca te o n Ju ly 1 4 , 1 9 7 1 . D is tr ic t C o u rt

a n d o th e r C iv il C o u rts a t N ag p u r s in c e 1 9 7 1 , W o rk ed a s p a r t tim e

p ro fe s so r in th e L aw C o lle g e a t A hm ed n ag a r from 19 7 5 to 1 9 8 0 ,

W o rk ed a s th e le g a l A d v ise r fo r th e Z illa P a r ish ad from 198 4 to 1 9 9 1 ,

fo r th e A hm ed n ag a r D is tr ic t C en tra l B an k an d th e A g ric u ltu re P ro d u c e

M a rk e t C om m itte e o f A hm ed n ag a r .

A fte r th e e s ta b lishm en t o f th e H ig h C ou rt B en ch a t A u ran g ab ad ,

h e sh if te d to A u ran g ab ad fo r p ra c tic e s in c e 1 9 8 8 .

H e w as ap p o in te d a s an A dd itio n a l Ju d g e o f th e B om b ay H ig h

C ou rt o n A p ril 1 5 , 1 9 9 6 an d p e rm an en t ju d g e o n A p ril 1 2 , 1 9 9 8 an d h e

re tire d o n 2 8 /1 0 /2 0 0 9 .

H e w as ap p o in te d a s a C h a irm an , S ta te C o n sum e r D isp u te s

R ed re s sa l C om m iss io n , S ta te o f M ah a ra sh tra an d h e jo in ed o n

2 8 /1 0 /2 0 0 9 an d h e w o rk ed till Ju ly , 2 0 1 3 . H e in tro d u c ed n ew an d

tra n sp a ren t se le c tio n p ro c e ss fo r th e p o s t o f P re s id en t, D is tr ic t

C o n sum e r F o rum .

R ecen tly h e w a s ap p o in te d a s a C h a irm an , M ah a ra sh tra B ackw a rd

C la ss C om m iss io n . H e p a ssed aw ay a t A u ran g ab ad o n 2
nd

S ep tem b e r ,

2 0 1 7 .

I w a s v e ry m u ch im p re ssed b y h is p e rso n a lity , h is so f t n a tu re an d

•
g en e ro u s a ttitu d e , w e h av e lo s t a d is tin g u ish ed Ju d g e an d tow e rin g

p e rso n a lity . H e liv ed th e life w ith h ig h d ig n ity an d ric h n e ss . H e w ill

a lw ay s b e rem em b e red w ith a ffe c tio n b y a ll w h o k n ew h im , an d

sp e c if ic a lly b y A dv o ca te s A sso c ia tio n a t A u ran g ab ad , I e x p re s s s in c e re

g ra titu d e an d sen tim en ts o n b eh a lf o f le g a l f ra te rn ity an d o n b eh a lf o f

A d v o ca te s A sso c ia tio n o f B om b ay H ig h C ou rt a t A u ran g ab ad . I c o n v ey

m y h ea r tfe lt c o n d o len c e s to th e m em b e r o f th e fam ily . ~ _ _

R av in d ra M . D e shm ukh

P re s id en t,

A d v o ca te s A sso c ia tio n o f B om b ay H ig h CO U Ji

A t A u ran g ab ad
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Date: 4.10.2017

Hon'ble Judges, Senior Advocates, Members of the Bar, my colleagues at

the office of the Government Pleader, Friends, Ladies and Gentlemen.

Today with heavy heart we gather here to pay homage to one of the towering

personalities of our Bar - Hon'ble Justice Mhase, Former Judge of the Bombay

High Court.

Justice Mhase was a wonderful spirit who changed the life of everyone he

met for better. A responsible Son, An ideal student, a caring Father, a devoted

junior, a dynamic Lawyer, an upright Judge - he was at his best in all of these

roles. The exposure of law that he had at his disposal was humongous.

He was simply heroic as a Lawyer. His transition as a Lawyer from the

District Court to the High Court was revolutionary. It was sheer industry and hard

work that took him to the top in the legal profession. He had a passion for teaching.

He worked as a part-time Professor in the Law College at Ahmednagar from 1975

to 1980. He also was a member of the Local Managing committee at New Law

College, Ahmednagar. He also was a member of the Board of Studies in Law at

Pune University. As a Hon'ble Judge of the High Court and as well as Chairman of

the State Consumer Disputes Redressal Commission, the reforms he brought in

were truly phenomenal. The desire to reach for the stars in ambitious. The desire to

reach hearts is wise. His Lordship was successful at both. Not only did he reach the

pinnacle of success in legal profession but also had the rare ability to win hearts of

people. In today's era when the only definition of being 'Social is being active on

Social media, His Lordship's feat of personally connecting with people from all
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w alks of society is adm irab le . It is th is quality of w inning hears that also led h im to

be elected as M em ber of the B ar Council.

It w as H is Lordsh ip 's com passion for the peasan t class that m ade him

deliver m arathon lectures across A hm ednagar D istric t fo r en ligh ten ing the farm ers

about the effects of the M aharash tra C eiling on Hold ing [Am endm ent] A ct, 1975 .

A ll of th is w as selfless.

H is Lordsh ip w as never shy of h is relig ious faith and beliefs. H e bow ed to

the Philosophy of 'Poornavada ' w hich envisages The S ix p illars of a m eaningfu l,

purposefu l life . They are: [i] Expertise [N aipunya], [ii] P lann ing [Y ojakata], [iii]

popular op in ion [Lok-m at], [iv ] Togetherness [Loksangrah], [v ] R elevance of tim e

[K aal], [v i] D iv ine pursu its [U pasana]. H is Lordsh ip 's life w as a constella tion of

all o f these qualities that he possessed .

H is Lordsh ip com m ands a special p lace in m y career as a Lawyer. It w as

before a bench headed by H is Lordsh ip that I had m y m aiden appearance as a

Junior law yer. The lively conversation H is Lordsh ip used to have at the tim e of

hearing of any case w ere fu ll o f h is enrich ing experiences of life and tim es; H e

tru ly had em pathy and sym pathy for the causes involved in the m atters taken up by

his bench . R arely have there been instances w here the Court d irects the responsib le

officers to aw ard the F reedom figh ter pension to the F reedom figh ter, a t h is

doorsteps, a t h is hom e. Justice M hase had that com passion tow ards the sufferings

of the litigan ts. H is love for read ing and learn ing w as im m ense. W e w ill con tinue

to celebrate h is g ifts and w e m ourn the loss h is k indness and w isdom leaves

behind .
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T o summ arise the essense and ethox of h is life and w ork , I reco llec t a

Sansk rit vearse

II ~ C f 1 l m f U ' l 3 H : J i I c r { i I C l t f J C f 1 ~ & 4 k l l l - i t m e a n s - O n l y a c t i o n w i l l d e f i n e u s .

On behalf o f the S ta te o f M aharash tra and m y co lleagues a t the o ffice o f the

G overnm en t P leader, I pay hom age to H on 'b le Justice M hase , Fo rm er Judge o f

B om bay H igh C ourt.

[Am arj ee tsinh B . irase]

G overnm en t P leade and Pub lic P rosecu to r

H igh C ourt B e ch at A urangabad
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Speech by S.B. Deshpande, Assistant Solicitor General of

India, High Court Bench at Aurangabad.

My Lord Justice R.M. Borde, My Lord Justice V.V.

Kanakvadi the family members of late Justice S.B. Mhase, the

President of Bar Association Mr. R.M. Deshmukh, the

Government Pleader Mr. A.B. Girase, Senior Counsels and

fellow lawyers.

We have assembled here to mourn untimely death

of Justice S.B. Mhase. The news of death of Justice Mhase

came as a bolt from blue for the legal fraternity.

Justice Mhase who practiced in District Court rose

to heights in his legal career due to his intellectual capacities

and hard work. He was also a part time lecturer in Law

College. Justice Mhase shot into fame due to his handling of a

celebrated election petition. This case is a textbook example of

his legal acumen and professional skills for all junior as well as

senior lawyers. He authored many path breaking judgments on

cooperative and other laws. Therefore, foot prints of his

intelligence have become immortal on the pages of law

journals.

Justice Mhase while working as President of State

Consumer Commission made it a point to make the Consumer

Protection Act an effective tool for redressal of grievances of

consumers. Recently he was appointed as Chairman of State

aBC Commission. Everybody was looking towards him for

solution of a few contentious issues facing the community.

Unfortunately destiny has something otherwise in mind.

Therefore, without guiding us on the vexed issue Justice

Mhase passed away.

On behalf of the office of the Assistant Solicitor

General of India and on my personal behalf I pray to the

almighty to give eternal peace to the departed soul. I also pray

to god to give strength to the family members of Justice Mhase

to overcome grief of his sudden death.
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